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Srl AV .Srivastava, Enunaal Fa; thq appliaantg A

5rl R.S» Ujha Cuunﬂal for the 0pp. Party, I; s

. This appaal is dxractad agamnst tha gl ¥ B3
judgment and decree dt,20,3,3 065 uharahy Vig .
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The facts sre thdt the plaintiff in due

cource of prom ntx:n ua“‘apﬁaintad uﬁ“tﬁa post
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Raapundant was piven a chance to appaa!ﬂln the Bxamﬁh ‘ﬁ
for selection to the. post of Head 7.C.. Tha Learned
Counsel for the appellant has bruught it to our nutinshhaii;
he was allowed to sppear in the examination held on :
2.7.1982, No further inFnrmatiun is availsble on gmf
rocord. We would like to know as to how many chances
were given to the_plaintiFF/raspnndsnt to appear in the
examinat . on and how many chances he ra}usad to appear,

Thereﬁﬁ&d} the case has to be decided in the light of

judgment of the larer Banchﬁ'\.aovlwmaig Cazt- .

Qo
Thare is nnLapplinatinn under section S limitation

Bct psnding for disposal. The fact in this regerd 8are
that the judament was delivered on 20.,3.1985, The decree

was prepared on X it b A5

e
The applicatiuﬁﬁ?as made on 23.3.1985. The copy

wae ready on 1,7.1985 and delivered to the applicant on

2.7.1985, The appeal was filed on 27.7.1985. Thus,

the appeal uas beyond limitation by sbout & days, [The P

applicat ion under section S5 Limitation Act uas allowed by the

nDistrict Judge, vide order 27-7.1987. HOUBVET, the plaintlf?f"“

Recpondent raised an objection that Court of District Judge
has no jurisdiction after the commencement of padministrative
Tribunal Act 1985, Therefore, the order condoning the

delay was recalled vide order 3,1.1988,. uWe have taken

into cone ideration the reasons given for condonatlion

of delay, Wwe hereby condone., the delay.

Lict thic appeal for hearing on 0,7.1991,
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